
1 
 

Present Mr. C. B. Gogoi, Sessions Judge, 

Sonitpur, Tezpur 

Misc.(Crl) Case No. 183/2021 

O R D E R 

 

30-06-2021 

This is an application u/s 438 of Cr.P.C. praying for grant of pre 

arrest bail for accused Dilip Kumar Singh in connection with Tezpur PS Case 

No. 1213/2021 corresponding to G.R. Case No. 1989/2021 u/s 420/379 IPC 

r/w Section 135 of Electricity Act, 2003. 

I have heard the learned lawyers appearing for the State as well as 

for the accused person. 

The allegation in the FIR is that Asstt. General Manager IRCA, APDCL, 

CAR, Tezpur lodged an FIR in Tezpur Police Station stating that on 15-06-

2021 at around 11 AM a team comprising of AGM, Tezpur Electrical Division 

along with others visited the premises of M/S Brahmaputra Papers Pvt. Ltd. 

and during inspection found metering discrepancies and a foreign chip circuit 

found fitted inside the meter connected with the control cable with one bent 

joint of G.I. pipe and the said connection was found unauthorized in the 

consumer premises u/s 126 and 135 of Electricity Act and on assessment bill 

amounting to Rs. 2,46,60,586.00 (Rupees Two Crore Forty Six Lakh Sixty 

Thousand Five Hundred Eighty Six) were served against Bill No. 361/74 

dated 15-06-2021. 

Learned counsel appearing for the State submitted that the allegation 

against the accused is apparently nonpayment of huge amount of electricity 

bill and tempering of meter. 

On the other hand, learned counsel appearing for accused submitted 

that the FIR appears to be prima facie, vindictive and biased. There are 

several Directors of the Brahmaputra Paper Pvt. Ltd. and case has been filed 

only against the present applicant Dilip Kumar Singh who is one of the 

directors and he cannot be held liable singularly for the alleged offence. It is 

vehemently contended that if there is tempering of electricity meters in the 

industrial set up of Brahmaputra Paper Pvt. Ltd. manned by several 
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directors, it is impossible to do the alleged act by one director without the 

knowledge and connivance of other directors. But, the FIR is totally silent 

about the other directors of the company. It is vehemently argued that the 

real fact is that APDCL officials themselves involved in the tempering of 

meter by putting a foreign micro chip inside the meter and now in order to 

save their skin due to ongoing action taken by the Power Minister against 

inaction and complacency of APDCL officials, present FIR was lodged 

mischievously only against the present petitioner to defame the prestige of 

the petitioner in the estimation of the society who is a permanent resident of 

Tezpur Town and having no chance of his absconding. Apart from this, 

accused is stated to be suffering from diabetes ailments. 

Having heard the learned lawyers appearing for both sides and on 

careful perusal of record it appears that on 23-06-2021 case diary was called 

for but same has not been received and no reason has also been assign by 

I.O. for his inability to submit the case diary in court today. 

Admittedly, in the present day scenario, the nexus of concerned 

officials of Power Department with the management of the industrial units 

causes huge loss to a company which is otherwise a profit making industry, 

if properly managed but, the burden of loss pass to the ordinary consumers 

with exorbitant charges but big fish are left behind. 

In the present case, it appears that Brahmaputra Paper Pvt. Ltd. 

defaulted payment of crores of electricity bills by causing or tempering the 

meters of the industrial units which needs to be clearly investigated including 

aspects of complicity of officials involved in performing their duty and 

complicity in committing in such criminal acts. 

Though, the learned counsel for accused sought protection of his 

client citing his innocence but given the enormity of allegations made, this 

court is not inclined to grant the benefit of pre arrest bail to the accused 

petitioner as the investigation of the case is still going on and the complicity 

of other directors and the complicity of officials of Power Department, if any 

involved in the alleged crime yet to be investigated. 
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The investigation of the case is at pre-mature stage, therefore, In 

such a situation it is not considered fit to accept the submission of learned 

counsel appearing for the accused/petitioner for grant of pre-arrest bail. In 

the result, the bail petition stands rejected. 

  Accordingly, Misc.(Crl.) case stands disposed off. 

   

   Sessions Judge 
Sonitpur, Tezpur 


